BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
AT CHENNAI
(UNDER S.14 R/W S.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010)
O.A No. 276 of 2024
(Amended vide Order dated 17.07.2025 passed in I.A. No. 152 of 2024, |.A. No. 09
of 2025 & I.A. No. 48 of 2025)
In the matter of:
S.P. Surendranath Karthik,
S/o. K.R. Subramanian,
17/7, Vidyodaya, 15t Cross Street,
T. Nagar, Chennai — 600 017 ...Applicant
Vs.
. Chennai Metropolitan Development Authority (CMDA),
Il Floor, West Wing, ThalaMuthu-Natarajan Building,
No.01, Gandhi-Irwing Road, Ansari Estate,
Egmore, Chennai — 600 008 & 19 Ors.

(The 5t to 7" Respondents Impleaded

vide Order dated 17.07.2025 in |.A. 48 of 2025)

(The 8t to 14" Respondents Impleaded

vide Order dated 17.07.2025 |.A. 152 of 2024 & I.A. 09 of 2025)

(The 15 to 18" Respondents Impleaded

vide Order dated 17.07.2025 in |.A. 48 of 2025)

(The 19t & 20t" Respondents Suo Moto

Impleaded vide Order dated 17.07.2025) ...Respondents

MEMO FILED ON BEHALF OF THE APPLICANT

It is hereby informed to this Hon’ble Tribunal that as per the Order dated 17.07.2025
passed in l.LA. No. 152 of 2024, |.A. No. 09 of 2025 & I.A. No. 48 of 2025 in O.A. No.276
of 2024 by this Hon’ble Tribunal, we are herewith filing the Clean Copy of the Original
Application in O.A. No.276 of 2024, along with the Amendments carried out. Therefore,
it is humbly prayed that this memo may be taken on record and appropriate orders shall

be passed in this regard in the interest of equity and justice.

Dated at Chennai on this the 30" day of September, 2025.

T b o

COUNSEL FOR APPLICANT



BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
AT CHENNAI
(UNDER S.14 R/W S.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010)
O.A. No.276 of 2024
(Amended vide Order dated 17.07.2025 passed in I.A. Nos. 152 of 2024, I.A. No. 09
of 2025 & I.A. No. 48 of 2025)

In the matter of:

S.P. Surendranath Karthik,

S/o. K.R. Subramanian,

17/7, Vidyodaya, 15t Cross Street,

T. Nagar,

Chennai-600017 ' ...Applicant
Vs

1. Chennai Metropolitan Development Authority (CMDA),
Il Floor, West Wing, ThalaMuthu-Natarajan Building,
No.01, Gandhi-Irwing Road, Ansari Estate,

Egmore, Chennai -600008.

2. Director of Town and Country Planning,
3" Floor, C & E Market Road,
Koyambedu, Chennai - 600 107.

3. Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,

Chennai - 600 032
4. Greater Chennai Corporation
Ripon Building, Poonamallee High Road,
Chennai - 600 003
5. The Executive Officer - Sirukalathur,
Sirukalathur Panchayat Office,
Manimangalam Salai, Sirukalathur,
Kanchipuram - 600 069.
Email: gpsirukalathurO2-tn@gov.in, bdoknr.tnkpm@nic.in
Ph: +91 79040 41170, +91 98407 30499.
6. The Executive Officer - Agaramthen,
Agaramthen Panchayat Office, V5P2+6JG,
Camp Road, Paduvanchery,
Madambakkam, Chennai-600126.
Email: gpagaramthen-tn@gov.in, agaramthenpanchayat@gmail.com
Ph: +91 89393 72107, +91 63747 77066.




7. The Block Development Officer - Vandalur,
Block Development Office,
Kattankolathur Panchayat Union
(Near Railway Station)
Kattankolathur, Chengalpattu — 603 203
Email: bdoktr.tnkpm@nic.in
Ph: 7402606061, 044-27452223.
(The 5, 6t & 7t Respondents Impleaded vide Order dated 17.07.2025 in I.A.
48 of 2025)
8. Thiru.A.Muthiah,

Promoter of Muthukumaran Nagar Part Il

No.24, 1t Street, Kumaran Nagar,
Shola\)aram,
Chennai — 600067.
Email: muthaiah.kvb@gmail.com , info@vallimayilproperties.com ,
Ph: +91 94445 22264, +91 90804 20748.
9. M/s. Purva Good Earth Properties Pvt. Ltd.,
Represented by Director/Promoter of Purva Rangafn,
No. 130/1, Ulsoor Road,
Bangalore-560042.
Ph: +91 89290 61843.
10.Hansa Estates Pvt Ltd,
Represented by its Director/Promoter of Hansa Saphire,
No. 19, Wheat Crofts Road,
Nungambakkam, Chennai-600 034.
Email: sathyanarayanan@hansaestates.com, sales@hansaestates.com,
Ph: +91 93807 18993.
11.S.Lokesh,
Promoter of Selvakumaran Nagar — |,
No.1/179, Perumal Koil St,
Sholavarm, Chennai — 600067 .
Email: sales@spdhomes.com ,
Ph: +91 98406 33345.
12.Urban Tree Group LLP,
Represented by its Partner/Promoter of Crystal Crown — Urban Tree,
Old No.8B, 5™ street,
Rutland Gate, Nungambakkam,
Chennai — 600 006.
Email: customersupport@urbantree.in ,
Ph: +91-44 — 400 00 321.




13.Cloud Nine Developers and Homes,
Promoter of Sky City Horizon,
Plot No.C2, Sri Devi Avenue,
Rajakilpakam, Selayur,
Tambaram, Chennai — 600073.
Also at 10-2-289/120/49/26,
P.S. Nagar, Hyderabad-500057.
Email: shreyinfraproject@gmail.com, saravanan13868@gmail.com
Ph: +91 89283 44367.
14.Vishwak Value Homes LLP,
Represented by its Partner/Promoter of Vishwak Aira Avenue,
Plot. No 45b/ D.No. 22, Alagesan Street,
Tambaram West, Kancheepuram,
Chennai-600045
Also at Old No-113B/28A, New No-18,
Kakkan Street, Tambaram West,
Chennai-600045.
Email: vishwakvaluehomes@gmail.com , info@yvishwakproperties.in ,
Ph: +91 74011 31313.
(The 8t to 14" Respondents Impleaded vide Order dated 17.07.2025 I.A. 152
of 2024 & I.A. 09 of 2025)
15.Block Development Officer,

Block Development Office, Sholavaram Panchayat Union,
65V5+FXP, Sholavaram,
Karanodai, Tamil Nadu — 600 06
Email: svymbdo.tntir@nic.in
Ph: 7402606144.
16.Block Development Officer,

Block Development Office, Poonamallee Panchayat Union,
332R+22R, Ettima Nagar, Poonamallee,
Chennai, Tamil Nadu — 600 123
Email: pmebdo.tntir@nic.in
Ph: 7402606193.
17.Block Development Officer,
Block Development Office, Kundrathur Panchayat Union,
X3WW+XPW, Lala Chathiram Street, Kundrathur,
Chennai, Tamil Nadu — 600 069.
Email: bdoknr.tnkpm@nic.in
Ph: 7402606038, 044-27174152.




18.Block Development Officer,

Block Development Office, St. Thomas Mount Panchayat Union,
20, Chitlapakkam Main Rd,

Kamaraj Colony, Nehru Nagar,

Chitlapakkam, Chennai, Tamil Nadu — 600 064

Email: bdomou.tnkpm@nic.in

Ph: 7402606086, 044-22233667.
(The 15% to 18" Respondents Impleaded vide Order dated 17.07.2025 in I.A.

48 of 2025)

19.Rural Development & Panchayat Raj,

Additional Chief Secretary to Government,

Secretariat, Fort.St.George,

Chennai-600 009.

Ph: 044- 25670491.

20.Department of Municipal Administration and Water Supply,

Principal Secretary to Government,
Secretariat, Chennai - 600 009.
Ph: 044-256655660.

(The 19t & 20%" Respondents Suo Moto Impleaded vide Order dated

17.07.2025)

...Respondents
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Dated at Chennai on this the 30" day of September, 2025.

T K P

COUNSEL FOR APPLICANT




BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
AT CHENNAI
(UNDER S.14 R/W S.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010)
O.A No. 276 of 2024 .
(Amended vide Order dated 17.07.2025 passed in l.A. Nos. 152 of 2024, |.A. No. 09
of 2025 & I.A. No. 48 of 2025)
In the matter of:
S.P. Surendranath Karthik
S/o. K.R. Subramanian ...Applicant
Vs
Chennai Metropolitan Development Authority (CMDA) ,
Il Floor, West Wing, Thalamuthquatarajan Building,

& 19 Ors. ...Respondents
(The 5th, 6th & 7t Respondents Impleaded vide Order dated 17.07.2025 in L.A.
48 of 2025)

(The 8t to 14" Respondents Impleaded vide Order dated 17.07.2025 I.A. 152
of 2024 & I.A. 09 of 2025)
(The 15t to 18t Respondents Impleaded vide Order dated 17.07.2025 in L.A.
48 of 2025)
(The 19t & 20t Respondents Suo Moto Impleaded vide Order dated
17.07.2025)
...Respondents
DATES AND EVENTS
DATES EVENTS
08.04.2023 | An Article titled “Greater Chennai Corporation pushes trash into

‘Ramsar site’ Pallikaranai marshlands” was published by the
Times of India, wherein it was stated that the waste encroaching the
marshland would lead to leakage of chemicals. The same must be
scientifically removed and managed, and the dumping must be

stopped, and it can be processed locally.

10.01.2023 | The 1%t Respondent issued the Approval of Sholavaram Panchayat
Union Layout of House sites in S.Nos.103/3, 108/2,3,4,5, 110/1,2,3,
112/1,117/2,118/1&2 of Siruniyam Village

10.01.2023 | The 1stRespondent issued the Approval of Poonamallee Panchayat
Union Layout of House sites inS.Nos.28, 29/1,2, 32/2, 33, 34, 35,
36,37/1,2, 38, 39/1,2 ,40, 41, 45, 47/3, 57/1, 2A, 2B,2C,2D,2E,2F,2G,
76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,86,87/1,2B,3
B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C,1D1&2A

of Kilmanambedu Village

18.01.2023 | The 1t Respondent issued the Approval of Greater Chennai
Corporation Layout of House sites in T.S. No:7/1(OLD




S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur
Village

20.01.2023

The 1%t Respondent issued the Approval of Kundrathur Panchayat
Union Layout of House sites in S.Nos. 331/1,2A&2B, 332/1,2,&3, 333
AND 334 of Palanthandalam village

02.02.2023

The 1%t Respondent issued the Approval of Sholavaram Panchayat
Union Layout of House sites in S.Nos.84, 85/1,2A1, 89/1A,2, 90/1,2&
107/1 of Sothuperumbedu village

19.01.2024

The 1%t Respondent issued the Approval of Kundrathur Panchayat
Union Layout of House sites in S.N0s.273/1,2A,2B,274/7 AND274/8

of Kavanur Village

19.01.2024

The 1%t Respondent issued the Approval of St.Thomas Mount
Panchayat Union Layout of House sites in S.Nos. 238/1B, 2A1, 2A2,
2B1, 2B2,3,4,5A,5B,6, 239/1B4A, 1B4B, 242/2A, 2B,3,4A,4B2A2
&242/4B2B of Agaramthen Village

20.01.2024

The 15t Respondent issued the Approval of Kundrathur Panchayat
Union Layout of House sites in S. Nos180/3A,190, 191/2,3,4,5A&5B,
198/2, 199, 200/1&2, 202/1&2, 203/1, 204/1,2,&3, AND460/4B of
Nandambakkam Village

14.02.2024

The 1%t Respondent issued the Approval of Poonamallee Panchayat
Union Limit Layout of house sites in S. Nos:153/7, 8, 227/11F, 14, 15,
16A, 16B, 19, AND 228/2, 3 of Chembarambakkam Village

07.03.2024

The 15tRespondent issued the Approval of Kattankolathur Panchayat
Union Layout of House sites inS.Nos.6/3B, 17/1B,
18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1A2B,1B,
2A,2B,25/1A,1B,1C1,1C2,2,26/2A2B,27/2A,40/1A,1B1,1B2& 41/2A
of Vandalur Village

14.08.2024

Representation dated 14.08.2024 sent by the Applicant to the

Respondents

14.08.2024

RTI dated 14.08.2024 sent by the Applicant to the Respondents

Dated at Chennai on this the 30" day of September, 2025.

COUNSEL FOR APPLICANT




BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
AT CHENNAI
(UNDER S.14 R/W S.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010)
O.A No. 276 of 2024
(Amended vide Order dated 17.07.2025 passed in I.A. Nos. 152 of 2024, I.A. No. 09
of 2025 & I.A. No. 48 of 2025)
In the matter of:
S.P. Surendranath Karthik
S/o. K.R. Subramanian ...Applicant
Vs
Chennai Metropolitan Development Authority (CMDA) ,
Il Floor, West Wing, Thalamuthu-Natarajan Building, ,
& 19 Ors. ‘ ...Respondents

SYNOPSIS
The biggest challenge that has been faced by the Greater Chennai Corporation is that
the entire garbage that has emerged from the city has been dumped in Pallikaranai
marshlands, even though the city is not able to cope with the waste that has been
generated. This problem can be dealt by implementation of MSW rules at grass root
level, which will include basic criteria, like “In residential or predominantly residential
developments with dwelling units exceeding 100 in number, the layout design should
include waste management infrastructure and atleast a closed non-polluting storage
provision for solid waste storage within the premises preferably with direct access from
the abutting road shall be provided so that the local body can collect this stored waste
from it line with the provisions of law which are already in place, The Applicant submits
that very recently, the Applicant came across the following layouts that has been
approved by the Chennai Metropolitan Development Authority (CMDA) and the

reference detail are here as follows:

S.No. | Approval No. PPD/L.O. No. | Local Body

1 12/2023 Poonamallee PU

2 15/2023 Sholavaram PU

3 18/2023 Greater Chennai Corporation
4 19/2023 Kundrathur PU

5 21/2023 Kundrathur PU

6 39/2023 Sholavaram PU

7 10/2024 St. Thomas Mount PU
8 12/2024 Kundrathur PU

9 30/2024 Poonamallee PU

10 32/2024 Kattankolathtur PU




For every approved residential layout of more than 100 units/plots, the approval as well
as the Respondents will have to provide for compulsory solid waste treatment space there
is no specific area prescribed for setting up a solid waste management plan as per the
MSW Rules, 2016 in the aforesaid approved layouts are not in compliance with Rule 17
of the Tamil "Nadu Combined Development and Building Rules (TNCDBR), 2019. For this
reason, these layouts have to be cancelled or appropriate action should be taken against
issuance of such approval. The Applicant submits that in addition to the above said
layouts, it is to be noted that in every layout that has been approved by the Chennai
Metropolitan Development Authority (CMDA) or by the Directorate of Town and Country
Planning (DTCP), they are not in compliance of Rule 17 of the Tamil Nadu Combined
Development and Building Rules (TNCDBR), 2019 and as a result, the aforesaid layouts
would not be in compliance with the MSW Rules, 2016 as well. It is also to be noted that
the municipal authority has been vested with wide powers for the purpose of
implementation of MSW Rules, 2016. Therefore, the present application has been filed

by this applicant before this Hon’ble Court.

Dated at Chennai on this the 30" day of September, 2025.

T Yo fu

COUNSEL FOR APPLICANT



BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
AT CHENNAI
(UNDER S.14 R/W S.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010)
O.A No. 276 of 2024
(Amended vide Order dated 17.07.2025 passed in I.A. Nos. 152 of 2024, I.A. No. 09
of 2025 & I.A. No. 48 of 2025)

In the matter of:

S.P. Surendranath Karthik,
S/o. K.R. Subramanian,
17/7, Vidyodaya, 1%t Cross Street,
T. Nagar,
Chennai-600017 ...Applicant
Vs
1. Chennai Metropolitan Development Authority (CMDA),
Il Floor, West Wing, ThalaMuthu-Natarajan Building,
No.01, Gandhi-Irwing Road, Ansari Estate,6
Egmore, Chennai -600008.
2. Director of Town and Country Planning,
3" Floor, C & E Market Road,
Koyambedu, Chennai - 600 107.
3. Tamil Nadu Pollution Control Board,
76, Mount Salai, Guindy,
Chennai - 600 032
4. Greater Chennai Corporation
Ripon Building, Poonamallee High Road,
Chennai - 600 003
5. The Executive Officer - Sirukalathur,
Sirukalathur Panchayat Office,
Manimangalam Salai, Sirukalathur,
Kanchipuram - 600 069.
Email: gpsirukalathur02-tn@gov.in, bdoknr.tnkpm@pnic.in
Ph: +91 79040 41170, +91 98407 30499.
6. The Executive Officer - Agaramthen,
Agaramthen Panchayat Office, V5P2+6JG,

Camp Road, Paduvanchery,
Madambakkam, Chennai-600126.
Email: gpagaramthen-tn@gov.in, agaramthenpanchayat@gmail.com

Ph: +91 89393 72107, +91 63747 77066. &2’/-




7. The Block Development Officer - Vandalur,
Block Development Office,
Kattankolathur Panchayat Union
(Near Railway Station)
Kattankolathur, Chengalpattu — 603 203
Email: bdoktr.tnkpm@nic.in
Ph: 7402606061, 044-27452223.
(The 5th, 6t & 7t Respondents Impleaded vide Order dated 17.07.2025 in I.A.
48 of 2025)
8. Thiru.A.Muthiah,

Promoter of Muthukumaran Nagar Part Il

No.24, 1t Street, Kumaran Nagar,
Sholavaram,
Chennai — 600067.
Email: muthaiah.kvb@gmail.com , info@vallimayilproperties.com ,
Ph: +91 94445 22264, +91 90804 20748.
9. M/s. Purva Good Earth Properties Pvt. Ltd.,
Represented by Director/Promoter of Purva Rangam,
No. 130/1, Ulsoor Road,
Bangalore-560042.
Ph: +91 89290 61843.
10.Hansa Estates Pvt Ltd,
Represented by its Director/Promoter of Hansa Saphire,
No. 19, Wheat Crofts Road,
Nungambakkam, Chennai-600 034.
Email: sathyanarayanan@hansaestates.com, sales@hansaestates.com ,
Ph: +91 93807 18993.
11.S.Lokesh,
Promoter of Selvakumaran Nagar — |,
No.1/179, Perumal Koil St,
Sholavarm, Chennai — 600067.

Email: sales@spdhomes.com ,
Ph: +91 98406 33345.
12.Urban Tree Group LLP,
Represented by its Partner/Promoter of Crystal Crown — Urban Tree,
Old No.8B, 5" street,
Rutland Gate, Nungambakkam,
Chennai — 600 006.

Email: customersupport@urbantree.in ,

Ph: +91-44 — 400 00 321. . 5 \.2/




13.Cloud Nine Developers and Homes,
Promoter of Sky City Horizon,
Plot No.C2, Sri Devi Avenue,
Rajakilpakam, Selayur,
Tambaram, Chennai — 600073.
Also at 10-2-289/120/49/26,
P.S. Nagar, Hyderabad-500057.
Email: shreyinfraproject@gmail.com, saravanan13868@gmail.com
Ph: +91 89283 44367.
14.Vishwak Value Homes LLP,
Represented by its Partner/Promoter of Vishwak Aira Avenue,
Plot. No 45b/ D.No. 22, Alagesan Street, '
Tambaram West, Kancheepuram,
Chennai-600045
Also at Old No-113B/28A, New No-18,
Kakkan Street, Tambaram West,
Chennai-600045.
Email: vishwakvaluehomes@gmail.com , info@vishwakproperties.in ,
Ph: +91 74011 31313.
(The 8" to 14" Respondents Impleaded vide Order dated 17.07.2025 I.A. 152
of 2024 & I.A. 09 of 2025)
15.Block Development Officer,

Block Development Office, Sholavaram Panchayat Union,
65V5+FXP, Sholavaram,
Karanodai, Tamil Nadu — 600 06
Email: svmbdo.tntir@nic.in
Ph: 7402606144.
16.Block Development Officer,

Block Development Office, Poonamallee Panchayat Union,
332R+22R, Ettima Nagar, Poonamallee,
Chennai, Tamil Nadu — 600 123
Email: pmebdo.tntir@nic.in
Ph: 7402606193.
17.Block Development Officer,
Block Development Office, Kundrathur Panchayat Union,
X3WW+XPW, Lala Chathiram Street, Kundrathur,
Chennai, Tamil Nadu — 600 069.
Email: bdoknr.tnkpm@nic.in
Ph: 7402606038, 044-27174152.

Reldl,



18.Block Development Officer,
Block Development Office, St. Thomas Mount Panchayat Union,
20, Chitlapakkam Main Rd,
Kamaraj Colony, Nehru Nagar,
Chitlapakkam, Chennai, Tamil Nadu — 600 064
Email: bdomou.tnkpm@nic.in
Ph: 7402606086, 044-22233667.
(The 15" to 18t Respondents Impleaded vide Order dated 17.07.2025 in I.A.
48 of 2025)
19.Rural Development & Panchayat Raj,

Additional Chief Secretary to Government,
Secretariat, Fort.St.George,
Chennai-600 009.
Ph: 044- 25670491.
20. Department of Municipal Administration and Water Supply,
Principal Secretary to Government,
Secretariat, Chennai - 600 009.
Ph: 044-256655660.
(The 19" & 20t Respondents Suo Moto Impleaded vide Order dated
17.07.2025)
...Respondents
APPLICATION FOR DIRECTION UNDER S.14 (1) R/W S.18 OF THE
NATIONAL GREEN TRIBUNAL ACT,2010

1) The address of the Applicant is as given above for the purpose of service of
notices, the same may be served upon their Counsel KNS Law Chambers, having
office at No.17/7, Vidyodaya 1st Cross Street, T. Nagar, Chennai 600017.

2) The addresses of the Respondents are as given above for the service of notices
of the application.

3) The Applicant above-named begs to present the Memorandum of Application on
the facts and grounds set-out hereunder:

4) Facts in brief:
a. The Applicant submits that he is a dutiful citizen of India and has been actively

participating in creation of a system for waste management as per the MSW
Rules in and around the State of Tamil Nadu, and with assistance of this Hon'ble
Tribunal, has been able to prevent various instances of illegal dumping in the
city of Chennai. The Applicant further submits that he has also been part of a
large action initiated for restoration of the Madipakkam Lake extending to about

100 acres in their locality and currently the entire lake is protected and

conserved as a natural resource. 1
\ ]
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b. The Applicant submits he has preferred this Application with respect to various
layouts already approved by the Chennai Metropolitan Development Authority,
the 15t Respondent herein, in violation of the MSW Rules, 2016 and the Tamil
Nadu Combined Building Rules without providing a provision for compost yard
and mechanism for waste management.

c. The Applicant submits that the cause of action for filing this application arose on
the following occasions when the 1t Respondent had issued the layout

approvals:

e On 10.01.2023 Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/2,118/1&2 of Siruniyam
Village. .

e On 10.01.2023 Poonamallee Panchayat Union Layout of House sites
inS.Nos.28,29/1,2,32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1
,2A,2B,2C,2D,2E,2F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,
84,85/2,86,87/1,2B,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1
B2,1C,1D1&2A 0Of Kilmanambedu Village.

e On 18.01.2023 Greater Chennai Corporation Layout of House sites in
T.S. No:7/1(OLD S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of
Thiruvottiyur Village

e On 20.01.2023 Kundrathur Panchayat Union Layout of House sites in
S.Nos. 331/1,2A&2B, 332/1,2,&3, 333 AND 334 of Palanthandalam
village

e On 20.01.2024 Kundrathur Panchayat Union Layout of House sites in
S.Nos180/3A,190,191/2,3,4,5A&5B,198/2,199,200/1&2,202/1&2,203/1,
204/1,2,&3, AND 460/4B of Nandambakkam Village.

e On 02.02.2023 Sholavaram Panchayat Union Layout of House sites in
S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village

e On 19.01.2024 Kundrathur Panchayat Union Layout of House sites in
S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village

e On 19.01.2024 St.Thomas Mount Panchayat Union Layout of House sites
in S.Nos. 238/1B, 2A1, 2A2, 2B1, 2B2,3,4,5A,5B,6, 239/1B4A,
1B4B,242/2A,2B,3,4A,4B2A2&242/4B2B of Agaramthen Village.

e On 14.02.2024 Poonamallee Panchayat Union Limit Layout of house sites
in S.Nos:153/7, 8, 227/11F, 14, 15, 16A, 16B, 19, AND 228/2, 3 of
Chembarambakkam Village

e On 07.03.2024 Kattankolathur Panchayat Union Layout of House sites
inS.Nos.6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,
24/1A1,1A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A2B,27/2A,40/1A,1B

1,1B2& 41/2A of Vandalur Village w\}



d. When the Applicant on 14.08.2024, sent a Representation dated 14.08.2024 to

the Respondents seeking action against the Not-implementation of solid waste
management Rules as per Rule 17 of the Tamil Nadu Combined Development
and Building Rules (TNCDBR),2019 read with Municipal Solid Waste Rules,
2016 and the Applicant also sent a RTI dated 14.08.2024 to the Respective
Public Information Officers of the Respondents pertaining to the implementation
of solid waste management Rules as per Rule 17 of the Tamil Nadu Combined
Development and Building Rules (TNCDBR), 2019 read with Municipal Solid
Waste Rules, 2016.

. The Applicant submits that with respect to the Greater Chennai Corporation, the
4" Respondent herein who has not been able to manage the wastes generated
in the city and has been using Pallikaranai marshlands for dumping as reported
on 08.04.2023 by The Times of India as article “Greater Chennai Corporation
pushes trash into 'Ramsar site’ Pallikaranai marshlands”, which states that
“the TOI spotted workers of Urbaser Sumeet, GCC’s Solid Waste Management
contractor for South Chennai, pushing fresh waste on the border of the dump
yard into flatter and newer parts of the marshland. Since there is no physical
boundary demarcating the 220 acres of the dump yard from 1,482 acres of the
marshland area, waste dumping goes unchecked. The dump yard itself is on
the marshlénd and the civic body is not supposed to dump waste in newer areas.
But several areas filled with greenery and water are now filled with waste. GCC
Chief Engineer (solid waste management department) N Mahesan denied this.
About 94 acres in the interior of the dump yard had been bio-mined and waste
cannot be dumped there, he said. ‘Waste dumped only in spots allotted by GCC’
Mahesan said, We have slightly extended the border of the dump yard. |
inspected the spot and waste is dumped within our boundaries. We are not
expanding it. We have allotted two spots for Urbaser which is dumping it there.
Urbaser Sumeet General Manager Jai Kiran said waste was being dumped only
in spots allotted by the corporation. With the marshland having shrunk from
more than 13,000 acres (5,260 hectares) to just 1,482 acres (599 hectares) in
about 50 years, experts said the walls should be built to differentiate it from the
dump yard. Waste encroaching the marshland would lead to leakage of
chemicals. It must be scientifically removed and managed, and dumping
stopped, said Geo Damin, solid waste management expert. Others want
decentralized dumping. Why should all the waste keep coming to perungudi? It
can be processed locally, said S Janakarajan, a development economist. There
must be a detailed study on hard metal contamination in the marshland. Past

studies done by Anna University showed presence of salt, heavy metals,

gLy

chemicals from plastic and methane in the marshland.”
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f.  The Applicant submits that very recently, the Applicant came across the following
layouts that has been approved by the Chennai Metropolitan Development
Authority (CMDA) and the reference detail are here as follows:

S.No. | Approval No. PPD/L.O. No. Local Body
1 12/2023 Poonamallee PU
2 15/2023 Sholavaram PU
3 18/2023 Greater Chennai Corporation
4 19/2023 Kundrathur PU
5 21/2023 Kundrathur PU
6 39/2023 Sholavaram PU
7 10/2024 St.Thomas Mount PU
8 12/2024 Kundrathur PU
9 30/2024 Poonamallee PU
10 32/2024 Kattankolathtur PU

g. The Applicant submits that the 15t Respondent has not ensured that a separate
space for segregation, storage, decentralised processing of solid waste has been
established as per Rule 11(1)(g) of The Solid Waste Management Rules, 2016,

which states as follows:

“direct the town planning department of the State and local bodies to ensure that
a separate space for segregation, storage, decentralised processing of solid waste
is demarcated in the development plan for group housing or commercial,
institutional or any other non-residential complex exceeding 200 dwelling or having
a plot area exceeding 5,000 square”.

h. The Applicant submits that it is essential and necessary for any approval to be in
accordance with Rule 17 of the Tamil Nadu Combined Development and Building
Rules (TNCDBR), 2019, which states as follows:

“In residential or predominantly residential developments with dwelling units
exceeding 100 in number, the layout design should include waste management
infrastructure and atleast a closed non-polluting storage provision for solid waste
storage within the premises preferably with direct access from the abutting road
shall be provided so that the local body can collect this stored waste from it’.

i. The Applicant submits that for every approved residential layout of more than 100
units/plots, the approval as well as the applicant will have to provide for compulsory
solid waste treatment space. The Applicant further submits that there is no specific
area prescribed for setting up a solid waste management plan as per the MSW

Rules, 2016 in the aforesaid layouts.

j.  The Applicant submits that for this reason, these layouts have to be cancelled, or

appropriate action should be taken against issuance of such approval.

-



k. The Applicant submits that in addition to the above said layouts, it is to be noted
that in every layout that has been approved by the Chennai Metropolitan
Development Authority (CMDA) or by the Directorate of Town and Country
Planning (DTCP), they are not in compliance of Rule 17 of the Tamil Nadu
Combined Development and Building Rules (TNCDBR), 2019 and as a result, the
aforesaid layouts would not be in compliance with the MSW Rules, 2016 as well.
Itis also to be noted that the municipal authority has been vested with wide powers
for the purpose of implementation of MSW Rules, 2016 which includes punitive

action as well.
5) GROUNDS

a. The Applicant submits that the 1% Respondent, Chennai Metropolitan
Development Authority (CMDA) has failed to ensure specific space in the
approved layout for the solid waste storage, Under Rule11(1)(g) of The Solid
Waste Management Rules, 2016, the 1%t Respondent, has issued the illegal
approval to the Approval No. PPD/L.O. No.

e Poonamallee Panchayat Union Limit Layout of house sites in
S.Nos:153/7,8,227/11F,14,15,16A,16B,19,AND228/2,30f
Chembarambakkam Village

e Kundrathur Panchayat Union Layout of House sites in
S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village

e Kundrathur Panchayat Union Layout of House sites in S.Nos.
180/3A,190,191/2,3,4,5A&5D,198/2,199,200/1&2,203/1,204/1,2,&3,
AND 460/43 of Nandambakkam Village

e Greater Chennai Corporation Layout of House sites in T.S. No:7/1(OLD
S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur Village

e Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/2,118/1&2 of Siruniyam
Village

e Poonamallee Panchayat Union Layout of House sites in S.Nos.
28,29/1,2,32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1,2A,2B,2
C,2D,2E,2F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,
86,87/1,2B,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C 1
D1&2A of Kilmanambedu Village

e Kattankolathur Panchayat Union Layout of House sites in S.Nos.
6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1
A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A2B,27/2A,40/1A,1B1,1B2&

41/2A of Vandalur Village )@V
\ =) "\ \'
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e Kundrathur Panchayat Union Layout of House sites in S.Nos.

331/1,2A&2B, 332/1,2 & 3, 333 AND 334 of Palanthandalam village
Sholavaram  Panchayat Union Layout of House sites in
S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village
St.Thomas Mount Panchayat Union Layout of House sites in
S.Nos.238/1B,2A1,2A2,2B1,2B2,3,4,5A,5B,6,239/1B4A,1B4B,242/2A,
2B,3,4A,4B2A28&242/4B2B of Agaramthen Village

b. The Applicant submits that the 15t Respondent, Chennai Metropolitan

Development Authority (CMDA) has failed to ensure specific space in the

approved layout for the solid waste storage, Under Rule17 of the Tamil Nadu
Combined Development and Building Rules (TNCDBR), 2019, the 1st
Respondent, has issued the illegal approval to the Approval No. PPD/L.O. No.

Poonamallee Panchayat Union Limit Layout of house sites in
S.Nos:153/7,8,227/11F,14,15,16A,16B,19,AND228/2,30f
Chembarambakkam Village

Kundrathur  Panchayat Union Layout of House sites in
S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village

Kundrathur Panchayat Union Layout of House sites in S.Nos.
180/3A,190,191/2,3,4,5A&5D,198/2,199,200/1&2,203/1,204/1,2,&3,
AND 460/43 of Nandambakkam Village

Greater Chennai Corporation Layout of House sites in T.S. No:7/1(OLD
S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur Village
Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/2,118/1&2 of Siruniyam
Village

Poonamallee Panchayat Union Layout of House sites in S.Nos.
28,29/1,2,32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1,2A,2B,2
C,2D,2E,2F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,
86,87/1,2B,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C 1
D1&2A 0f Kilmanambedu Village

Kattankolathur Panchayat Union Layout of House sites in S.Nos.
6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1
A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A2B,27/2A,40/1A,1B1,1B2&
41/2A of Vandalur Village

Kundrathur Panchayat Union Layout of House sites in S.Nos.
331/1,2A&2B, 332/1,2,&3, 333 AND 334 of Palanthandalam village
Sholavaram Panchayat Union Layout of House sites in
S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village

ey
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e StThomas Mount Panchayat Union Layout of House sites in
S.Nos.238/1B,2A1,2A2,2B1,2B2,3,4,5A,5B,6,239/1B4A,1B4B,242/2A,
2B,3,4A,4B2A28&242/4B2B of Agaramthen Village

c. The Applicant submits that the 2" Respondent has failed to ensure

identification and allocation of suitable land to the local bodies within one year
for setting up of processing and disposal facilities for solid wastes and
incorporate them in the master plans (land use plan) of the State or as the case
may be, cities through metropolitan and district planning committees or town
and country planning department .Under Rule 11(f) of the Tamil Nadu
Combined Development and Building Rules (TNCDBR), 2019

. The Applicant submits that the Respondent has not followed Rule 15(ze) of
Duties and responsibilities of local authorities and village Panchayats of census
towns and urban agglomerations, The Respondent has failed to properly
scrutinize and implement the MSW Rules, which specifically mandates that
facilities for Solid Waste should be present as per the MSW rules the layout
placed for approval. The Following are the list of Approvals granted that are not
in compliance with the Rules No. PPD/L.No.

e Poonamallee Panchayat Union Limit Layout of house sites in
S.Nos:153/7, 8, 227/11F, 14, 15, 16A, 16B, 19, AND 228/2, 3 of
Chembarambakkam Village

e Kundrathur Panchayat Union Layout of House sites in
S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village

e Kundrathur Panchayat Union Layout of House sites in S.Nos.
180/3A,190,191/2,3,4,5A&5D,198/2,199,200/1&2,203/1,204/1,2, &3,
AND 460/43 of Nandambakkam Village

e Greater Chennai Corporation Layout of House sites in T.S. No:7/1(OLD
S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur Village

e Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/2,118/1&2 of Siruniyam
Village v

e Poonamallee Panchayat Union Layout of House sites in S.Nos.
28,29/1,2,32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1,2A,2B,2
C,2D,2E,2F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,
86,87/1,2B,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C 1
D1&2A 0f Kilmanambedu Village '

e Kattankolathur Panchayat Union Layout of House sites in S.Nos.

6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1
A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A2B,27/2A,40/1A,1B1 ,1B2&

41/2A of Vandalur Village : &?/q
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e Kundrathur Panchayat Union Layout of House sites in S.Nos.
331/1,2A&2B, 332/1,2,&3, 333 AND 334 of Palanthandalam village

e Sholavaram Panchayat Union Layout of House sites in
S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village

e St. Thomas Mount Panchayat Union Layout of House sites in
S.Nos.238/1B,2A1,2A2,2B1,2B2,3,4,5A,5B,6,239/1B4A,1B4B,242/2A,
2B,3,4A,4B2A28242/4B2B of Agaramthen Village

e. The Applicant submits that the 3™ Respondent has failed to review
environmental standards and norms prescribed for solid waste processing
facilities under Rule 14 Duties of Central Pollution Control Board.

f. The Applicant Submits that the 15t Respondent has failed in providing suitable
land for setting up of the solid waste processing and treatment facilities and

notify such sites.

S. |Act/ Provision Violation Respondent
No | Regulation

The Solid Rule 11. Duties of the Secretary—in- | The 1st Respondent
1 Yaste charge, Urban Development in the | Respondent has | No.1

Management

Rules, 2016 States and Union territories. failed to ensure

(1) The Secretary, Urban | specific space in
Development in the State or Union | the approved
territory through the | layout for the
Commissioner or Director of | solid waste
Municipal ~ Administration  or | storage while
Director of local bodies shall, approving the

(g) “direct the town planning | layouts.
department of the State and
local bodies to ensure that a
separate space for
segregation, storage,
decentralised processing of
solid waste is demarcated in
the development plan for group
housing or commercial,
institutional or any other non-
residential complex exceeding
200 dwelling or having a plot
area exceeding 5,000 square”.

HE
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Nadu

Combined

Tamil

Development
and Building
Rules,2019

Rule 17 of the Tamil Nadu
Combined Development and
Building Rules (TNCDBR), 2019

“In residential or predominantly
residential developments with
dwelling units exceeding 100 in
number, the layout design should
include waste management
infrastructure and atleast a closed
non-polluting storage provision for
solid waste storage within the
premises preferably with direct
access from the abutting road shall
be provided so that the local body
can collect this stored waste from it”.

The 18t
Respondent has
failed to ensure
specific space in
the approved
layout for the

solid waste

‘storage while

approving the

layouts.

Respondent
No.1

The Solid
Waste
Management
Rules, 2016

Rule 11. Duties of the Secretary-in-

charge, Urban Development in the

States and Union territories.

(2) The Urban
Development in the State or Union

the

of

Secretary,

territory through

Commissioner or Director

Administration or

Municipal
Director of local bodies shall,

(f)

allocation of suitable land to the

ensure identification and
local bodies within one year for
setting up of processing and
disposal facilities for solid wastes
the

master plans (land use plan) of

and incorporate them in

the State or as the case may be,
cities through metropolitan and
district. planning committees or

and

town country  planning

department.

The 2nd
Respondent has
failed

incorporate solid

to

waste disposal

facilities in the

master plan.

Respondent
No.2

The Solid
Waste
Management
Rules, 2016

Rule 15. Duties and responsibilities

of local authorities and village

Panchayats of census towns and
urban agglomerations. - The local
authorities and Panchayats shall —

(ze) ensure that provisions for setting
up of centers for collection,
segregation and storage of

The 1st
Respondent
failed to ensure
that provision for
setting up
facilities for solid

waste in the

Respondent
No.1
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segregated wastes, are incorporated
in  building plan while granting
approval of building plan of a group
housing society or market complex.

building plan
while granting
approval of

building plan

5| The Solid
Waste
Management
Rules, 2016

Rule 14. Duties of Central Pollution
Board. -The

Pollution Control Board shall, -

Control Central
(c) review environmental standards
and norms prescribed for solid waste
processing facilities or treatment
technologies and update them as and

when required;

The 3
Respondent has
failed to review
environmental
standards and
norms
prescribed for
solid waste
processing

facilities.

Respondent
No.3

6| The Solid
Waste
Management
Rules, 2016

Rule 19. for Duties

regarding setting-up solid waste

Criteria

processing and treatment facility. —
(1) The department in-charge of the
allocation of land assignment shall be
responsible for providing suitable land
for setting up of the solid waste
processing and treatment facilities
and notify such sites by the State
territory

Government or Union

Administration.

The 1st
Respondent has
failed in
providing
suitable land for
setting up of the
solid waste
processing and
treatment

facilities and

notify such sites.

Respondent
No.1

6) LIMITATION:

The cause of action for filing this Application arose when the Applicant sent a

Representation on 14.08.2024 to the Respondents seeking action against the Non-

implementation of Solid Waste Management Rules as per Rule 17 of the Tamil
Nadu Combined Development and Building Rules (TNBCDBR), 2019 read with
Municipal Solid Waste Rules, 2016 and the Applicant also sent a RTI dated
14.08.2024 to the respective Public Information Officers of the Respondents

pertaining to the implementation of Solid Waste Management Rules as per Rule 17
of the Tamil Nadu Combined Development and Building Rules (TNCDBR), 2019
read with Municipal Solid Waste Rules, 2016. Therefore, this Application has been

filed within the prescribed limitation period under Section 14(3) of the National

Green Tribunal Act, 2010.

Rl



7)

8)

INTERIM-PRAYER:

In these circumstances, it is therefore prayed befére this Hon'ble Tribunal to pass
an Ad-interim Ex-party temporary injunction against the Respondents, their Men,
Representatives, Officials and others etc., to revalidate and re-issue the Layout
Approvals  with  No.12/2023, 15/2023, 18/2023, 19/2023, 21/2023,
39/2023,10/2024, 12/2024, 30/2024, 32/2024 which has been issued in violation of
the MSW Rules, 2016 and pass such other order as this Hon’ble Tribunal may

deem fit and thus render justice.

MAIN-PRAYER:

In these circumstances, it is most respectfully prayed that this Hon’ble Tribunal may

be pleased to:

a. Grant a Mandatory Injunction directing the Respondent No. 1st, 2nd 5t 6t and
7t herein to revalidate and re-issue the Layout Approvals with No.12/2023,
15/2023, 18/2023, 19/2023, 21/2023, 39/2023,10/2024, 12/2024, 30/2024,
32/2024 which has been issued in violation of the MSW Rules, 2016 and
consequently to direct the Respondent 8", 9t | 10t | 11t 12t ' 13% and 14"
to earmark as separate space for Solid Waste Management including setting
up of Compost Yard in the respective layouts.

b. To Appoint a High-level fact-finding committee consisting of members from
Respondents, Central Pollution Control Board, NGO, General Public and
Environmentalists in order to prepare a Detailed Report for ensuring and
implementing compliance with MSW Rules, 2016 for the Layouts approved by
the 1st, 2nd, 51 6t and 7" Respondents.

c. Grant a Mandatory Injunction directing the 1st, 2nd 5t 6t and 7t Respondents
to implement the recommendations of the High-Level Fact-Finding Committee
in all the layouts to be approved by them.

d. Pass any other order or direction that this Hon’ble Tribunal may deem fit and

' [y

SIGNATURE OF THE APPLICANT

proper in the interest of justice.
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VERIFICATION

|, S.P. Surendranath Karthik, S/o K.R Subramanian, aged about 48 years, residing at
1717, Vidyodaya 1%t Cross Street, T. Nagar, Chennai-600 017, do hereby verify that the
contents of petition are true to my personal knowledge and are believed to be true on

legal advice and that | have not suppressed any material fact.

M\ b
Date: 30.09.2025 & &-———
Place: Chennai Signature of the Applicant
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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE
AT CHENNAI
(UNDER S.14 R/W S$.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010)
O.A No. 276 of 2024
(Amended vide Order dated 17.07.2025 passed in L.A. Nos. 152 of 2024, |.A. No. 09
of 2025 & I.A. No. 48 of 2025)

In the matter of:

S.P. Surendranath Karthik,

S/o. K.R. Subramanian,

17/7, Vidyodaya, 15t Cross Street,

T. Nagar,

Chennai-600017 ...Applicant
Vs

Chennai Metropolitan Development Authority (CMDA),

Il Floor, West Wing, ThalaMuthu-Natarajan Building,

No.01, Gandhi-lrwing Road, Ansari Estate, _

Egmore, Chennai -600008. & 19 Ors ...Respondents

VERIFYING AFFIDAVIT OF S.P. SURENDRANATH KARTHIK

I, S.P. Surendranath Karthik, S/o K.R Subramanian, aged about 48 years, residing at
17/7, Vidyodaya 1%t Cross Street, T. Nagar, Chennai-600 017, do hereby solemnly

declare and sincerely affirm as follows:

1. | hereby state that | am well acquainted with the facts and circumstances of the

case.
2. | hereby state that | have verified the paragraphs of the Application and state that

it shall form part and parcel of this affidavit.
3. | hereby state that | have verified the documents filed along with the plaint and

same form part and parcel of this affidavit.

%}g@\ &;/,

Solemnly affirmed at Chennai Applicant
On this the 30t day of A

September, 2025 !
eptember /M5 1917 /.;zouD

No"hrlﬁ,elill'ﬂ Giorolns,

Before

/

/‘WW
A%v‘ ocate bo.
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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE

AT CHENNAI
(UNDER S.14 R/W S.18 OF THE NATIONAL GREEN TRIBUNAL ACT,2010)
O.A.No. of 2024
In the matter of:
S.P. Surendranath Karthik,
S/0.K.R. Subramanian,
17/7, Vidyodaya, 1% Cross Street,
T. Nagar, Chennai-600017 ...Applicant
The Mmoo Semorady ) Vs

Chennai Metropolitian Development Authority (CMDA),

Il Floor, West Wing, Ts /Halamuthu-Natarajan Building,

No.01, Gandhi-Irwing Road

Egmore, Chennai — 600 008 & 3 Ors. ...Respondents
VAKALAT

|, S.P.Surendranath Karthik, S/o K R Subramanian, aged about 48 years, residing at 17/7,
Vidyodaya 1%t Cross Street, T. Nagar, Chennai-600 017, the Applicant herein do hereby appoint
and retain KNS Law Chambers, represented by M/s. KNS LAW CHAMBERS Kaushik N.
Sharma (MS 1357/2004), J Jeya Sabare Eswaran (MS 130/2015), E.M.Sachin (MS 1589/2021),
Janaki.G (MS 3549/2021), Muthukumar.K (MS 4216/2022), Kirithika. H (MS 4266/2022) and
T. Kiran Rani (MS 4296/2022) Advocates, to act and appear for me with regard to filing,
submitting all documents such as original applications, appeals, review petitions, miscellaneous
applications, other applications etc., and for appearing before the National Green Tribunal and on
my behalf to respond, conduct and prosecute (or defend) the same or order passed therein
including applications for review, to file and obtain return of documents, and to represent me and
to take all necessary steps on my/our behalf in the above matter.

| agree to ratify all acts done by the aforesaid advocates in pursuance of the application to be filed

before the National Green Tribunal.

| certify that the contents of this Vakalat
were read out and explained in English

In my presence to the executant who
appeared perfectly to understand the same APPLICANT
and signed in my presence

Executed before me on this the 20" day of September, 2024. % , ‘

COUNSELS FOR APPLICANT

ACCEPTED: The address for service of the said Advocate is KNS Law Chambers, No.17/7,
Vidyodaya 1%t Cross Street, T. Nagar, Chennai — 600 017. Ph: +91-9962516118.

UL
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CONDITION:

THE LAYOUT APPROVED IS VALID SUBJECT
TO OBTAINING SANCTION FROM THE LOCAL.
BODY CONCERNED.

PPD NO : 15
Lo 2023
APPROVED
VIDE LETTERNO  : LAYOUT-1/ 10336 / 2022
DATE o1 61/ 200

Thv Plaing Pormasmon Wuced undor New R
oa gt o o s o

VPO No.604S of 2015 4nd WP 4D)
ov. 6812 & 8613 ol 201

OFFICE COPY

MEMBER SECRETARY

SHOLAVARAM

PANCHAYAT

UNION

LAYOUT OF HOUSE SITES IN S.Nos: 103/3, 108/2.3,4,5,110/1.2,3, 112/1, 117/2, 118/1&2 OF SIRUNIYAM VILLAGE.

SCALE- 1:80 (ALL MEASUREMENTS ARE IN METRE)

FOR.
CHENNALMETROPOLITAN
DEVELOPALENT AUTHURITY.
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TOTAL EXTENT (A3 FEK DOCUMENT)
ROAD AREA - 6757.92 SQ.M
(GIFTRD IN DOC. NO. 082015, DATK 06.63.3019)

PROPOSED ROAD AREA - 3390400 SQ
TOTAL ROAD AREA
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CONDITION:
THE LAYOUT APPROVED 15 VALID SURIECT
TO UBTAINING SANCTION FRUM THE LUCAL
BODY CONCERNED,

POONAMALLEE PANCHAYAT UNION
LAYOUT OF HOUSE SITES IN S.Nos. 28, 29/1, 2, 3212, 33, 34,35, 36, 37/1, 2, 38, 39/1, 2, 40, 41, 45, 4773, §7/1, 24, 2B, 2C, 2D, 2E, 2F, 2G, 76/1A, 24, T7/1A1, T7/1C, 78, 80/1A, 1B, 81, 82, 83, 84, 8512, 86,
#7/1, 2B, 3B, 94/1, 2, 3, 95/1, 96/1, 2, 9773, 106, 108, 109/1A, 1B1, 1B2, 1C, 1D1 & 2A OF KILMANAMBEDU VILLAGE.

SCALE ¢ 11800 (ALL MEARUMSMENTS AKE N MITRE

1

No

Lo 2023
APPROVED

VIDELETIER NG © LAYOUT-) /o034 3022

ATt Wi
OFFICE COPY

FOR MEMBER SECRETARY
CHENNAL MPTROPOLITAN.
GEVELOPMENT AUTHORITY
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TOTAL EXTENT  (ASPER DOCUMENT) : 38607 SQ.M

ROAD AREA B 6699 SQ.M
PARK AREA : 3198 SQ.M
PUBLIC PURPOSE PROVIDED (1%) : 330 5Q.M
PUBLIC PUKPOSE-1 :162.0 SQ.M

PUBLIC PURPOSE-2 :164.0 5QM

REGULAR PLOTS (1 TO 64) : 64 Noy
EWS PLOTS (65 TO 112) (3263 SQ.M) H 48 Nos
TOTAL NO. OF PLOTS : 112 Nos
FLATTED DEVELOPMENT i 3 Nos

NOTI

1L SPLAY- 1SN L8
2. MEASUREMENTS AKE INDICATED EXCLUDING SPLAY DIMENSIONS
3

WEKE HANDED OVER TO THE LOCAL BODY VIDE GIFT DEED

PARK
/0 PUBLIC PURKOSE-L
DOC.NO112477222, DATED:12.12.2022 4 SRO, THIRUVOTTIYUR.

[ PUIBLIC PURPOSE
(RESERYED PR TANGADCO)

CONDITIONS:

ORI RULENO: 47(9) &
ISSUE No.41 DATED:31.01303¢.

ONE PERCENT OF LAYOUT AREA EXCLUDING ROAD, ADDITIONALLY, SHALL BE RESERVED FOR “PUBLIC PURPOSE™. WITHIN THE ABOVE CEILING
0.8% OF AREA SHALL BE TRANSFEKRED TO THE LOCAL BODY AND 0.5% OF AREA SHALL BE TRANSFERRED TO THE TANGEDCO OK TO THE LOCAL.
BODY FREE OF COST THROUGH A REGISTERED GLFT DEED BEFORE THE ACTUAL SANCTION OF THE LAYOUT.

PPROVED IN G.O.MsNo.18, MAWS (MAL) i DATED 3112020 AND_PUBLISHED IN TNGG

(1) TNCOBR2019 RULE NG 47 (9 & MuNus DEPARTMENT DATED 3112020 AND_PUBLISUED N TNGG.
ISSUE No.dl DATED:31.01.2020,

THE OWNER OR DEVELOPER OR PROMOTER SHALL SELL THESE PLOTS ONLY FOR EWS PUKPOSE. AMALGAMATION SHALL BE PERMISSIBLE IN
THOSE CASES OF ECONOMICALLY WEAKER SECTION PLOTS AFTER A PERIOD OF THREE YEARS. IN SUCH CASES OF AMALGAMATION, THE

PLANNING PARAMETERS FOR ECONOMICALLY WEAKKR SECTION AREAS SHALL NOT APPLY.

APPROVED IN G.

11) TNCDBR.201Y, RULE NO: 47 (11

THE COST OF LAYING IMPROVEMENTS TO THE SYSTEMS IN KESPECT OF KOAD, WATER SUPFLY, SEWERAGE, DKAINAGE OR ELECTRIC POWER
SUPKLY THAT MAY BE REQUIRED A3 ASSESSED BY THE CONCERNED AUTHORITY, NAMELY, THE LOCAL BODY AND TAMIL NADU ELECTRICITY
BOARD, SHALL BE BORNE BY THE APPLICANT.

(V) THE APPLICANT 1S KESPONSIBLE FOK THE SHAPESIZE & DIMENSIONS OF THE SITE UNDEK REFERENCE

ACE FOR BUILDING LINE TO BE LEFT AS PER THE RULE TN FORCE WHILE TAKING UP DEVELOPMENT IN EVERY PLOT.

0 ST BOUNDARY
C=0 ROADN GIFTED TU LOCAL BODY

0 EXISTING ROAD

"3 PARK GIFTED TO LOCAL BODY

=D ews

0 PUBLIC PURPOSE -1 GIFTED TO LOCAL BODY
3 PUBLIC PURPOSE-2 GIFTED TO TANGEDCO

CONDITIONS:

LAYOUT APPROVED IS VALID SUBJECT]
'ION FROM THE LOC,

P.P.D NO : 18
LO 2023
APPROVED

VIDE LETTER NO
DATE

LAYOUT-1/ 0101 /2022
18701/2023

GREATER CHENNAI

LAYOUT OF HOUSE SITES IN T.S.NO: 7/1 (OLD S.No0.276, 277,278 & 279/1) BLOCK-18, WARD- G OF THIRUVOTTIYUR VILLAGE.

SCALE: 1:800 (ALL MEASUREMENTS ARE IN METRE)

CORPORATION

OFFICE COPY
FOR MEMBER SECRETARY
CHENNAI METROPOLITAN
DEVELOPMENT AUTHORITY
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SITE EXTENT {AS PER PATTA) = 34600 SQ.M FILE NO: LAYOUT-1/ 11470, 2022
ROAD AREA = 10626 SQ.M
PARK AREA (OSR) = 2418 8QM
PUBLIC PURPOSE (18 2) =  26445QM
223 varces o To T TakiaDa .4 ANeA 1
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NO. OF PLOTS = 180 NOS
REGULAR PLOTS = 140 NOS
EWS PLOTS (14170 180) (2413 5Q.M) = 40 NOS
SHOP SITE = 2NOS
NOTE

1 SPLAY- Lax s
2. MEASUREMENTS ARE INDICATED EXCLUDING SPLAY DIMENSIONS

WERE HANDED OVER TO THE LOGAL BODY VIDE GIFT DEED
DOCNO. 182/ 2023, DATED, 0710112023 @ SRO, PADAPPAL

() PUBLIC PURROSE AREA'1
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U1 INCDBR 2018 RULE N 47 (6 N G.0(Me) N 18 WAWS DEPARTMENT DATED 04027016 § AMENDMENTS APPROVED 1400 M3 o 15, MAWS (Al DEPARTENT DATED 3101200 AND
ISHED B TNGG ISSUE NoALOATED 3101

ONE PERGENT OF LAYOUT AREA EXCLUDWG ROAD, ADDITIONALLY, SHALL BE RESERVED FOR “PUBLIC PURPOSE" WITHA THE ABOVE CEILNG 5% OF AREA SHALL BF TRANSFERRED T THE

LGCAL BODY AND 0% OF AREA SHALL 8E TRANSFERRED T THE TANGEDCO OR TO THE LOCAL BODY FREE OF COST THROUGH A REGISTERED GIFT DEED BEFORE THE ACTUAL SANCTION OF

e wrour.

() THCDBR-2018, RULENO. 47 918 TS PUBLISED 1 TNGG ISSUE NO.41 DATED 3101
THE OWNER OR DEVELOPER OR PROMOTER SHALL SELL FOR e €

PLOTS AFTER A PERIOD OF THREE TEARS. . THE PLA EcTion T APPLY
™ i

THE COST OF LAYING IMPROVEMENTS 70 THE SYSTEMS Iy RESPECT OF ROAD, WATER SUPPLY, SEWERAGE, DRARAGE OR ELECTAIC FOWER SUPPLY THAT MAY B REGUIRED AS ASSESSED BY
THE CONGERNED AUTHORITY, NAMELY. THE LOCAL B0DY AND TAMIL NADU ELECTRICITY BOARD, SHALL 6€ BORNE BY THE APPLICANT
) LOGAL BODY SHOULD ENSURE COMPLIAKCE OF ALL THE CONDITIONS STIPULATED Y WO, PWO I THEIR LETTER N0 GUBI.20750CHON 0 BT 20.112016, ANO SHALL OBTAN A

z

LeTTeR oF BEFORE THE OF THE LaTOUT
(Vi) THE APPLICANT (S RESPONSIBLE FOR THE SHAPE, SIZE & DMENSIONS OF THE SITE UNDER REFERENCE.

@ NECESSARY SPACE FOR BUILDING LINE TO BE LEFT AS PER THE RULE IN FORCE WHILE TAXING UP DEVELOPMENT

Lecen

= e somonnr onTTIONS,

0 nor0 06 TED T0106K #00Y I

) EAISTING ROAD. THE LAYOUT APPROVED IS VALID SUBJECT

T3 PARK GIF TED TO LOCAL BOOY OBTAINING SANCTION FROM THE LOCAL

3 s BODY CONCERNED.

T i revose 1 001ED 100G 007

S mauc ot 106145 1o taaioco P.P.D NO : 19

= worene : v

0 cranel Lo 2023

APPROVED

VIDELETTERNO : LAYOUT-1/11470/2022
DATE 12070172023

OFFICE COPY

Nos. 6912 6 8913 of 201

FOR MEMBEK SECKETARY
CHENNAI METROPOLITAN

KUNDRATHUR PANCHAYAT UNION

LAYOUT OF HOUSE SITES IN S.Nos: 331 /1,2a828, 332/1,2&3, 333 AND 334 OF PALANTHANDALAM VILLAGE.

SCALE : 1:800 (ALL MEASUREMENTS ARE I METRE)

DEVELOPMENT AUTHORITY
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CONDITIONS

THE LAYOUT APPROVED IS VALID SUBJKCT |
TO OBFAINING SANCTION FROM THE LOCAL
DY CONCERNED.

NO 2
2023
APPROVED
VIDKELETTERNO & LAYOUT-1 /0081 12023
vare T
OFFICE COPY

KUNDRATHUR PANCHAYAT UNION

LAYOUT OF HOUSE SITES IN S.Nos: 180 / 34, 190, 191/ 23,4, 54 8, 198 / 2, 199, 200/ 182,202 /142,203 /1,204 /1,243, AND 460/ 48 OF NANDAMBAKKAM VILLAGE.

SCALE : /800 (ALL MEATURGHENTS ARE 1 METRE )

DEVELOPMENT AUTHURITY
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TOTAL EXTENT (AS PER DOCUMENT) i 26628 SQ.M
ROAD AREA : 9101 SQ.M
PARK AREA : 3109 SQ.M
I‘UBLI(' PURPOSE AREA (1%) H 180 SQ.M

NDED OVER TO THE LOCAL BODY 0.8% AKEA : 93 5Q.M)
T2 HANDED OVER TO THE TANGEDCO 0558 AREA 47 SOND

REGULAR PLOTS (1 TO 108) B 108 Nos.

E.W.S.PLOTS (2032 SQ.M) (109 TO 140) H 32 Nos.
TOTAL NO.OF.PLOTS H 140 Nos,
NOTE:

1SPLAY-USMXLS)

2 nwwmum ARE INDICATED EXCLUDING SPLAY DIMENSION
WEKE HLANDED OVER TO THE LOUAL BUDY VIDE GIFY DEED DOCUMENT
NO.IUW202), DATED: 50,01, 2025, SKO KEDIULLS.

ESTRVED PR TANGEDRS)

CONDITIONS :
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Greater Chennai Corporation pushes trash into 'Ramsar site' Pallikaranai marshland - Times of India

Greater Chennai Corporation pushes trash into
'Ramsar site' Pallikaranai marshland

TNN | Apr 8,2023, 06.33 AM IST

CHENNAL: The coveted Ramsar site tag should normally accord
protection from any violation, but Greater Chennai Corporation
has been brazenly violating all norms in the ecologically sensitive
Pallikaranai marshland bordering the Perungudi dump yard.On
Wednesday and Thursday, TOI spotted workers of Urbaser
Sumeet, GCC's solid waste management contractor for South
Chennai, pushing fresh waste on the border of the dump yard
into flatter and newer parts of the marshland. (TOI has
photographs showing this.)

Since there is no physical boundary demarcating the 220 acres of
the dump yard from 1,482 acres of the marshland area, waste
dumping goes unchecked. The dump yard itself is on the

marshland and the civic body is not supposed to dump waste in newer areas. But, several areas filled with

greenery and water are now filled with waste.

GCC chief engineer (solid waste management department) N Mahesan denied this. About 94 acres in the interior
of the dump yard had been bio-mined and waste cannot be dumped there, he said.

‘Waste dumped only in spots allotted by GCC’

https:/timesofindia.indiatimes.com/city/chennai/greater-chennai-corporation-pushes-trash-into-ramsar-site-pallikaranai-marshland/articleshowprint/99328885.cms
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9120/24, 6:11 PM Greater Chennai Corporation pushes trash into ‘Ramsar site' Pallikaranai marshland - Times of India

Mahesan said,"We have slightly extended the border of the dump yard. | inspected the spot and waste is dumped
within our boundaries. We are not expanding it. We have allotted two spots for Urbaser which is dumping it
there”

Urbaser Sumeet general manager Jai Kiran said waste was being dumped only in spots allotted by the
corporation.

With the marshland having shrunk from more than 13,000 acres (5,260 hectares) to just 1,482 acres (599
hectares)in about 50 years, experts said the walls should be built to differentiate it from the dump yard."Waste
encroaching the marshland would lead to leakage of chemicals. It must be scientifically removed and managed,
and dumping stopped,” said Geo Damin, solid waste management expert.

Others want decentralised dumping. “Why should all the waste keep coming to Perungudi? It can be processed

locally,” said S Janakarajan, a development economist. “There must be a detailed study on hard metal
contamination in the marshland.”

Past studies done by Anna University showed presence of salt, heavy metals, chemicals from plastic and
methane in the marshland.

findia.indiali rﬂmln"ylrhennanreater—chennai-corporalion-pushes-trash-imo-ramsar—site-pallikaranai-marshlandlanicleshowprlnu99325885,ans 2R
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KATTANKOLATHUR ~ PANCHAYAT  UNION i

LAYOUT OF HOUSE SITES IN S.Nos: 6/38, 17/18,18/1A,1B,1C,24,28, 21/1, 22/1A,2pt,3pt, 23/2A,2B, DEVELOPYEN AVRORITY
24/1A1,1A2B,1B,2A 2B, 25/1A,1B,1C1,1C2,2, 26/2A 2B, 27/2A, 40/1A,1B1,182 & 4124 OF VANDALUR VILLAGE
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ANNEXURE-A12

From
S.P. Surendranath Karthik,
1717, Vidyodaya 15t Cross Street,
T.Nagar,
Chennai-600017
To

1) Chennai Metropolitian Development Authority (CMDA) ,
Il Floor, West Wing, Ts /Halamuthu-Natarajan Building,
No.01, Gandhi-lrwing Road
Egmore, Chennai -600008.

2) Director of Town and Country Planning,
2nd 314 & 4" Floor, C & E Market Road,
Koyambedu, Chennai - 600 107.

3) Tamilnadu Pollution Control Board
76, Mount Salai, Guindy, Chennai - 600 032

4) Greater Chennai Corporation
Ripon Building, Poonamallee High Road,
Chennai - 600 003

5) Poonamallee Panchayat Union
Vayalanallur, Ponnamalle, Thiruvallur,
SH-206, Poonamallee Pattabiram Road,
Avadi, Avadi, 600056

6) Kundrathur Panchayat Union
No.1, Lalachatram,
Kundrathur, Chennai-600069

14.08.2024
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7) Sholavaram Panchayat Union
65R6+M5R, GNT Rd, Cholavaram,
Sothuperumbedu, Tamil Nadu 600067

8) Kattankolathtur Panchayat Union
Maraimalanagar, Kanchipuram,
NH-45, Chennai Trichy Highway,
Grand Southern Trunk Road,
Kanchipuram, Kanchipuram, 603203

9) St.Thomas Mount Panchayat Union
Block Development Office, 20,
Chitlapakkam Main Rd, Kamaraj Colony,
Nehru Nagar, Chitlapakkam,

Chennai, Tamil Nadu 600064

Sir,

Sub: Representation with respect to implementation of solid waste management
rules as per Rule 17 of the Tamil Nadu Combined Development and
Building Rules (TNCDBR), 2019 read with Municipal Solid Waste Rules,
2016.

I, S.P. Surendranath Karthik, S/o. K.R.Subramanian, having office at No.17/7,
Vidyodaya 1% Cross Street, T.Nagar, Chennai 600017, would like to make the

following representation:

The biggest challenge that has been faced by the Greater Chennai Corporation is that
the entire garbage that has emerged from the city has been dumped in Pallikaranai
marshlands, even though the city is not able to cope with the waste that has been
generated. This problem can be dealt by implementation of MSW rules at grass root
level, which will include basic criteria, including specific areas in each of the approved

layouts in line with the provisions of law which are already in place.
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The Article “Greater Chennai Corporation pushes trash into 'Ramsar site’ Pallikaranai
marshlands”, by The Times of India says that the coveted Ramsar site tag should
normally accord protection from any violation, but Greater Chennai Corporation has
been brazenly violating all norms in the ecological sensitive Pallikaranai marshland

bordering the Perungudi dump yard.

| would like to state that very recently, | came across the following layouts that has
been approved by the Chennai Metropolitan Development Authority (CMDA) and the

reference detail are here as follows:

S.No. | Approval No. PPD/L.O. No. Local Body
1 12/2023 Poonamallee PU
2 15/2023 Sholavaram PU
3 18/2023 Greater Chennai Corporation
4 19/2023 Kundrathur PU
5 21/2023 Kundrathur PU
6 39/2023 Sholavaram PU
7 10/2024 St.Thomas Mount PU
8 12/2024 Kundrathur PU
9 30/2024 Poonamallee PU
10 32/2024 Kattankolathtur PU

| hereby submit that it is essential and necessary for any approval to be in accordance
with Rule 17 of the Tamil Nadu Combined Development and Building Rules
(TNCDBR), 2019, which states as follows:

“In residential or predominantly residential developments with dwelling units
exceeding 100 in number, the layout design should include waste management
infrastructure and atleast a closed non-polluting storage provision for solid
waste storage within the premises preferably with direct access from the
abutting road shall be provided so that the local body can collect this stored
waste from it”.

| hereby state that for every'approved residential layout of more than 100 units/plots,
the approval as well as the applicant will have to provide for compulsory solid waste
treatment space. | find that there is no specific area prescribed for setting up a solid

waste management plan as per the MSW Rules, 2016 in the aforesaid layouts.
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The aforesaid approved layouts are not in compliance with Rule 17 of the Tamil Nadu
Combined Development and Building Rules (TNCDBR), 2019. For this reason, these
layouts have to be cancelled or appropriate action should be taken against issuance

of such approval.

| would like to state that in addition to the above said layouts, it is to be noted that in
every layout that has been approved by the Chennai Metropolitan Development
Authority (CMDA) or by the Directorate of Town and Country Planning (DTCP), they
are not in compliance of Rule 17 of the Tamil Nadu Combined Development and
Building Rules (TNCDBR), 2019 and as a result, the aforesaid layouts would not be in
compliance with the MSW Rules, 2016 as well. Itis also to be noted that the municipal
authority has been vested with wide powers for the purpose of implementation of MSW

Rules, 2016 which includes punitive action as well.

Therefore, in these circumstances, | request your good office to provide me with a
personal hearing to explain my case to ensure compliance of Rule 17 of the Tamil
Nadu Combined Development and Building Rules (TNCDBR), 2019, to include solid
waste management plan area for the aforesaid layouts. Further, if no action is initiated
for the non-compliance of above detailed prescribed rules against the aforesaid
layouts, | will not have any other remedy but to approach the Hon’ble High Court of

Madras or any other Court / Tribunal.

R

(S.P. Surendranath Karthik)
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14.08.2024
From:
S.P. Surendranath Karthik, FTL06A529350H TUATAGI048595
. : FL HIGH COURT MUTLDING 5.0 {DHEMATD %
t .
1717, Vidyodaya 1%t Cross Street, . Granter ozt 10872008, 16348
T. Nagar TosTHE PO, METROPOLTTAN DRV
' PIH: 400008, ERWRE HDO

Chennai-600 017. - FrogsS P SURENIRA WATH KARTHIN,.

Bt Miges Ack Feexd.00,FE6-17.0

229,50, Tau: 4. 50, At Faid2 30.60{Cash)

To: Crack on weindiapost.gov. '
0. <Bial 1G0D26A4PAT Moar Masks, Stay Sxfer

The Public Information Officer,

Chennai Metropolitan Development Authority (CMDA),
Il Floor, West Wing, Ts halamuthu-Natarajan Building
No.1, Gandhi-lIrwin Road,

Egmore, Chennai-600 107.

¥_S ..

i

Sub: Request for Information under Right to Information Act 2005.

|, S.P. Surendranath Karthik, S/o K.R.Subramanian, having office at No.17/7,
Vidyodaya 1t cross street, T.Nagar, Chennai 600 017, wish to seek information as

under:

1. Whether it is mandatory to have a specified area for solid waste management

in an approved layout exceeding 100 residential units?

2. Whether in the following layouts approved, any specified area has been
earmarked for solid waste management in accordance with the rules?

I. Poonamallee Panchayat Union Limit Layout of house sites in
S.Nos:153/7,8,227/11F,14,15,16A,16B,19,AND228/2,3of
Chembarambakkam Village

ii. Kundrathur Panchayat Union Layout of House sites in

S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village



iii. Kundrathur Panchayat Union Layout of House sites in S.Nos.
180/3A,190,191/2,3,4,5A&5D,198/2,199,200/1&2,203/1,204/1,2,&3,
AND 460/43 of Nandambakkam Village

iv. Greater Chennai Corporation Layout of House sites in T.S. No:7/1(OLD
S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur Village

v. Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/12,118/1&2 of Siruniyam
Village '

vi. Poonamallee Panchayat Union Layout of House sites in S.Nos. 28,29/1,2,
32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1,2A,2B,2C,2D,2E,2
F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,86,87/1,2B
,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C,1D1&2A0f
Kilmanambedu Village

vii. Kattankolathur Panchayat Union Layout of House sites in S.Nos.
6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1
A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A 2B,27/2A,40/1A,1B1,1B2&
41/2A of Vandalur Village

viii. Kundrathur Panchayat Union Layout of House sites in S.Nos.
331/1,2A&2B, 332/1,2,&3, 333 AND 334 of Palanthandalam village

ix. Sholavaram Panchayat Union Layout of House sites in
S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village

x. St. Thomas Mount Panchayat Union Layout of House sites in
S.Nos.238/1B,2A1,2A2,2B1,2B2,3,4,5A,5B,6,239/1B4A,1B4B,242/2A,
2B,3,4A,4B2A2&242/4B2B of Agaramthen Village

3. In the event of approved layout not having any specified area for solid waste
management, whether the authority has the power to modify or amend the

layout for the purpose of earmarking space for solid waste management?

4. \What actions have been taken by the Pollution Control Board in order to ensure
that the MSW rules have been strictly complied specifically with reference to
the Layouts mentioned above which does not have a specified area for solid

%

waste management?



5. What actions have been taken by the Greater Chennai Corporation for
implementation of MSW rules specified in the Layouts mentioned above, where
no specified area has been earmarked for the purpose of solid waste

management?

| hereby inform that the following formalities have been completed by me:

1. That | have deposited the requisite fee of Rs.10/- by way of Court Stamp.

2. That | am the ‘Citizen’ of India and | am asking the information as ‘Citizen’.

3. In case the subject matter/any of the information is held by/related to another
public authority, you are hereby requested to transfer the application or such
part of it as may be appropriate to that other public authority with an intimation
to the undersigned (Section 6(3) of RTI Act). | state that the information sought
does not fall within the restriction contained in Section 8 and 9 of the Act and
to the best of my/our knowledge, it pertains to your office.

4. Further it is requested that the required copy of the report may be sent to me
by Registered Post.

5. | assure that | shall not allow/ cause to use/ pass/share/display/ or circulate the
information received in any case and under any circumstances, with any
person or in any manner which would be detrimental to the Unity and

Sovereignty or against the interest of India.

Rorh

Signature of the Applicant
Name: S.P.Surendranath Karthik

Date: 14.08.2024



From:

To:

Sir

S.P. Surendranath Karthik,

1717, Vidyodaya 1%t Cross Street,
T. Nagar,

Chennai-600 017.

The Public Information Officer,

Directorate of Town and Country Planning,

359W+V8Q, E&C Market Road,

Koyambedu, Chennai-6000 107.

14.08.2024

Courder Hoxd,18708/2074,16:18

To:THE PIG,T08N AMD COIBTRY

FReai0d?, Koyanbede 5.8

From:5 P SURERDRA HATH KARTRHIK,.
YlsMgas Ack Feead 0, REE=17.0 '
83 29,50, Tax:d, 50 et . Paic s 30, 60( Cash)
Track on s indizpost.gov.iny

<Dial 1EM07AL4AR) Moar Masks, Stay Safey — -

Sub: Request for Information under Right to Information Act 2005.

|, S.P. Surendranath Karthik, S/o K.R.Subramanian, having office at No.17/7,

Vidyodaya 1%t cross street, T.Nagar, Chennai 600 017, wish to seek information as

under:

1. Whether it is mandatory to have a specified area for solid waste management

in an approved layout exceeding 100 residential units?

2. Whether in the following layouts approved, any specified area has been

earmarked for solid waste management in accordance with the rules?

i. Poonamallee Panchayat Union Limit Layout of house sites in
S.Nos:153/7,8,227/11F,14,15,16A,16B,19,AND228/2,30f

Chembarambakkam Village

ii. Kundrathur Panchayat Union

House sites in

S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village

N
A;\L“
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vi.

Vil.

viii.

Kundrathur Panchayat Union Layout of House sites in S.Nos.
180/3A,190,191/2,3,4,5A&5D,198/2,199,200/1&2,203/1,204/1,2,&3,
AND 460/43 of Nandambakkam Village

. Greater Chennai Corporation Layout of House sites in T.S. No:7/1(OLD

S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur Village
Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/2,118/1&2 of Siruniyam
Village

Poonamallee Panchayat Union Layout of House sites in S.Nos. 28,29/1,2,
32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1,2A,2B,2C,2D,2E, 2
F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,86,87/1,2B
,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C,1D1&2A0f
Kilmanambedu Village

Kattankolathur Panchayat Union Layout of House sites in S.Nos.
6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1
A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A 2B,27/2A,40/1A,1B1,1B2&
41/2A of Vandalur Village -

Kundrathur Panchayat Union Layout of House sites in S.Nos.
3311,2A&2B, 332/1,2,&3, 333 AND 334 of Palanthandalam village

. Sholavaram Panchayat Union Layout of House sites in

S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village
St. Thomas Mount Panchayat Union Layout of House sites in
S.Nos.238/1B,2A1,2A2,2B1,2B2,3,4,5A,5B,6,239/1B4A,1B4B,242/2A,
2B,3,4A,4B2A2&242/4B2B of Agaramthen Village

In the event of approved layout not having any specified area for solid waste
management, whether the authority has the power to modify or amend the

layout for the purpose of earmarking space for solid waste management?

What actions have been taken by the Pollution Control Board in order to ensure
that the MSW rules have been strictly complied specifically with reference to
the Layouts mentioned above which does not have a specified area for solid

waste management?

%
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5. What actions have been taken by the Greater Chennai Corporation for
implementation of MSW rules specified in the Layouts mentioned above, where
no specified area has been earmarked for the purpose of solid waste

management?

I hereby inform that the following formalities have been completed by me:

1. That | have deposited the requisite fee of Rs.10/- by way of Court Stamp.

2. That | am the ‘Citizen’ of India and | am asking the information as ‘Citizen’.

3. In case the subject matter/any of the information is held by/related to another
public authority, you are hereby requested to transfer the application or such
part of it as may be appropriate to that other public authority with an intimation
to the undersigned (Section 6(3) of RTI Act). | state that the information sought
does not fall within the restriction contained in Section 8 and 9 of the Act and
to the best of my/our knowledge, it pertains to your office.

4. Further it is requested that the required copy of the report may be sent to me
by Registered Post.

5. lassure that | shall not allow/ cause to use/ pass/share/display/ or circulate the
information received in any case and under any circumstances, with any
person or in any manner which would be detrimental to the Unity and

Sovereignty or against the interest of India.

Had

Signature of the Applicant
Name: S.P.Surendranath Karthik

Date: 14.08.2024



From:

To:

Sir

S.P. Surendranath Karthik,

1717, Vidyodaya 1%t Cross Street,
T. Nagar,

Chennai-600 017.

The Public Information Officer,

Tamil Nadu Pollution Control Board,

76, Mount Salai Guindy,
Chennai-600032.

14.08.2024

RTL0SBCO3LIH IUR:BZBAI06BWITDL B 2
FL HIGH COURT TUTLDING 5.0 (CHEMMATY 8001007
Prurter Hoal,i8708/7024,14:18

TosTHE PIOPOLLUTTO CONTROL

PINADGOR2, Guindy Industrial Estate 5.0

FromeS P OGURENDRA NATH KARTHIK,.

W:{5g6s Ak Feesd 00, REG=17.0

et 79,50, Tau: 4,50 Aot Faida 30, 00{Cach)

CTrack o Weaindiapost.gov.iny

Dial 180026640400 <Pear Backs, Stay Safer

Indinlost *

Sub: Request for Information under Right to Information Act 2005.

[, S.P. Surendranath Karthik, S/o K.R.Subramanian, having office at No.17/7,

Vidyodaya 1%t cross street, T.Nagar, Chennai 600 017, wish to seek information as

under:

1. Whether it is mandatory to have a specified area for solid waste management

in an approved layout exceeding 100 residential units?

2. Whether in the following layouts approved, any specified area has been

earmarked for solid waste management in accordance with the rules?

I. Poonamallee Panchayat Union Limit Layout of house sites in
S.Nos:153/7,8,227/11F,14,15,16A,16B,19,AND228/2,30of

Chembarambakkam Village

ii. Kundrathur Panchayat Union

of House sites in

S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village

=
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3.

ii. Kundrathur Panchayat Union Layout of House sites in S.Nos.
180/3A,190,191/2,3,4,5A&5D,198/2,199,200/1&2,203/1,204/1,2,&3,
AND 460/43 of Nandambakkam Village

iv. Greater Chennai Corporation Layout of House sites in T.S. No:7/1(OLD
S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur Village

v. Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/2,118/1&2 of Siruniyam
Village

vi. Poonamallee Panchayat Union Layout of House sites in S.Nos. 28,29/1,2,
32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1,2A,2B,2C,2D,2E,2
F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,86,87/1,2B
,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C,1D1&2A0f
Kilmanambedu Village

vii. Kattankolathur Panchayat Union Layout of House sites in S.Nos.
6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1
A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A 2B,27/2A,40/1A,1B1,1B2&
41/2A of Vandalur Village

viii. Kundrathur Panchayat Union Layout of House sites in S.Nos.
331/1,2A&2B, 332/1,2,&3, 333 AND 334 of Palanthandalam village

ix. Sholavaram Panchayat Union Layout of House sites in
S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village

X. St. Thomas Mount Panchayat Union Layout of House sites in
S.Nos.238/1B,2A1,2A2,2B1,2B2,3,4,5A,5B,6,239/1B4A,1B4B,242/2A,
2B,3,4A,4B2A28&242/4B2B of Agaramthen Village

In the event of approved layout not having any specified area for solid waste
management, whether the authority has the power to modify or amend the

layout for the purpose of earmarking space for solid waste management?

What actions have been taken by the Pollution Control Board in order to ensure
that the MSW rules have been strictly complied specifically with reference to
the Layouts mentioned above which does not have a specified area for solid

waste management?
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5. What actions have been taken by the Greater Chennai Corporation for
implementation of MSW rules specified in the Layouts mentioned above, where
no specified area has been earmarked for the purpose of solid waste

management?

| hereby inform that the following formalities have been completed by me:

1. That | have deposited the requisite fee of Rs.10/- by way of Court Stamp.

2. That | am the ‘Citizen’ of India and | am asking the information as ‘Citizen’.

3. In case the subject matter/any of the information is held by/related to another
public authority, you are hereby requested to transfer the application or such
part of it as may be appropriate to that other public authority with an intimation
to the undersigned (Section 6(3) of RTI Act). | state that the information sought
does not fall within the restriction contained in Section 8 and 9 of the Act and
to the best of my/our knowledge, it pertains to your office.

4. Further it is requested that the required copy of the report may be sent to me
by Registered Post.

5. lassure that | shall not allow/ cause to use/ pass/share/display/ or circulate the
information received in any case and under any circumstances, with any
person or in any manner which would be detrimental to the Unity and

Sovereignty or against the interest of India.

@w&, Ay .

Signature of the Applicant
Name: S.P.Surendranath Karthik

Date: 14.08.2024



From:
S.P. Surendranath Karthik,
17/7, Vidyodaya 1% Cross Street,
T. Nagar,
Chennai-600 017.

To:
The Public Information Officer,
Greater Chennai Corporation,

Ripon Building,
Chennai-600 003.

Sir
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Sub: Request for Information under Right to Information Act 2005.

I, S.P. Surendranath Karthik, S/o K.R.Subramanian, having office at No.17/7,
Vidyodaya 1%t cross street, T.Nagar, Chennai 600 017, wish to seek information as

under:

1. Whether it is mandatory to have a specified area for solid waste management

in an approved layout exceeding 100 residential units?

2. Whether in the following layouts approved, any specified area has been

earmarked for solid waste management in accordance with the rules?

i. Poonamallee Panchayat Union Limit Layout of house sites in
S.Nos:153/7,8,227/11F,14,15,16A,16B,19,AND228/2,30f

Chembarambakkam Village

ii. Kundrathur Panchayat

Layout of House sites in

S.Nos.273/1,2A,2B,274/7 AND274/8 of Kavanur Village

2,



3.

vi.

Vil.

viii.

Kundrathur Panchayat Union Layout of House sites in S.Nos.
180/3A,190,191/2,3,4,5A&5D,198/2,199,200/1&2,203/1,204/1,2,&3,
AND 460/43 of Nandambakkam Village

. Greater Chennai Corporation Layout of House sites in T.S. No:7/1(OLD

S.NO.276,277,278 & 279/1) BLOCK-18, WARD-G of Thiruvottiyur Village
Sholavaram Panchayat Union Layout of House sites in
S.Nos.103/3,108/2,3,4,5,110/1,2,3,112/1,117/2,118/1&2 of Siruniyam
Village

Poonamallee Panchayat Union Layout of House sites in S.Nos. 28,29/1,2,
32/2,33,34,35,36,37/1,2,38,39/1,2,40,41,45,47/3,57/1,2A,2B,2C,2D,2E,2
F,2G,76/1A,2A,77/1A1,77/1C,78,80/1A,1B,81,82,83,84,85/2,86,87/1,2B
,3B,94/1,2,3,95/1,96/1,2,97/3,106,108,109/1A,1B1,1B2,1C,1D1&2A0f
Kilmanambedu Village

Kattankolathur Panchayat Union Layout of House sites in S.Nos.
6/3B,17/1B,18/1A,1B,1C,2A,2B,21/1,22/1A,2pt,3pt,23/2A,2B,24/1A1,1
A2B,1B,2A,2B,25/1A,1B,1C1,1C2,2,26/2A 2B,27/2A,40/1A,1B1,1B2&
41/2A of Vandalur Village

Kundrathur Panchayat Union Layout of House sites in S.Nos.
33111,2A&2B, 332/1,2,&3, 333 AND 334 of Palanthandalam village

. Sholavaram Panchayat Union Layout of House sites in

S.Nos.84,85/1,2A1,89/1A,2,90/1,2&107/1 of Sothuperumbedu village
St. Thomas Mount Panchayat Union Layout of House sites in
S.Nos.238/1B,2A1,2A2,2B1,2B2,3,4,5A,5B,6,239/1B4A,1B4B,242/2A,
2B,3,4A,4B2A28&242/4B2B of Agaramthen Village

In the event of approved layout not having any specified area for solid waste
management, whether the authority has the power to modify or amend the

layout for the purpose of earmarking space for solid waste management?

What actions have been taken by the Pollution Control Board in order to ensure
that the MSW rules have been strictly complied specifically with reference to
the Layouts mentioned above which does not have a specified area for solid

waste management?

R
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5. What actions have been taken by the Greater Chennai Corporation for
implementation of MSW rules specified in the Layouts mentioned above, where
no specified area has been earmarked for the purpose of solid waste

management?

| hereby inform that the following formalities have been completed by me:

1. That | have deposited the requisite fee of Rs.10/- by way of Court Stamp.

2. That | am the ‘Citizen’ of India and | am asking the information as ‘Citizen’.

3. In case the subject matter/any of the information is held by/related to another
public authority, you are hereby requested to transfer the application or such
part of it as may be appropriate to that other public authority with an intimation
to the undersigned (Section 6(3) of RTI Act). | state that the information sought
does not fall within the restriction contained in Section 8 and 9 of the Act and
to the best of my/our knowledge, it pertains to your office.

4. Further it is requested that the required copy of the report may be sent to me
by Registered Post.

5. lassure that | shall not allow/ cause to use/ pass/share/display/ or circulate the
information received in any case and under any circumstances, with any
person or in any manner which would be detrimental to the Unity and

Sovereignty or against the interest of India.

Signature of the Applicant

Name: S.P.Surendranath Karthik

Date: 14.08.2024
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9/21/24, 4:58 PM KNS Law Chambers Mail - Serving Original Application to be filed before Hon'ble NGT (SZ)

g@" G mal l Office - KNS Law Chambers <office@knslawchambers.com>
SE v

Serving Original Application to be filed before Hon'ble NGT (SZ)

1 message

Office - KNS Law Chambers <office@knslawchambers.com> 21 September 2024 at 16:43
To: ceocmda@tn.gov.in, cteptn@tn.gov.in, grievance@tnpcb.gov.in, commissioner@chennaicorporation.gov.in

Dear Sir/Madam,

B NGT OA 20092024.pdf

Regards,
KNS Law Chambers.

DISCLAIMER:

This message (including any attachments) is intended for the designated recipient and purpose only and may contain privileged, proprietary, confidential,
or otherwise private information. If you have received it in error, please notify the sender immediately and delete the message. E-mails are susceptible to
alteration. The Sender shall not be liable for the message if altered, changed or falsified. Nothing in the message or attachment is capable or intended to
create any legally binding obligation on either party. This mail and/or its attachments are not to be reported or copied made available to others. The
sender owes no liability or responsibility for loss or damage from the use of this message,including damage from virus,

https://mail.google.com/mail/u/0/?ik=78dbb08ce7&view=pt&search=all&permthid=thread-a:r-40534 1058011708986 5&simpl=msg-a:r66520350290...
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National Green Tribunal

S P Surendranath Karthik Vs, CHENNAI METROPOLITAN

Case Title DEVELOPMENT AUTHORITY

Payee Name S P Surendranath Karthik

Case Type Oniginal Application

inmg Xé. - | 33@*118%5572!}24 -

Transaction id 3300550159262024

’Fa}'memk Dat? N 2024 -08-21 %%0&@ | -
Amount 1295 Rs.

Status SUCCESS




04/10/2025, 17:19 KNS Law Chambers Mail - Serving AMENDED Original Application in O.A. No.276 of 2024 filed before Hon'ble NGT (SZ)

&
M Gma || Office - KNS Law Chambers <office@knslawchambers.com>

Serving AMENDED Original Application in O.A. No.276 of 2024 filed before Hon'ble
NGT (S2)

1 message

Office - KNS Law Chambers <office@knslawchambers.com> 4 October 2025 at 17:19
To: ceocmda@tn.gov.in, ctcptn@tn.gov.in, grievance@tnpcb.gov.in, commissioner@chennaicorporation.gov.in,
gpsirukalathur02-tn@gov.in, bdoknr.tnkpm@nic.in, gpagaramthen-tn@gov.in, agaramthenpanchayat@gmail.com,
bdoktr.tnkpm@nic.in, muthaiah.kvb@gmail.com, info@vallimayilproperties.com, sathyanarayanan@hansaestates.com,
sales@hansaestates.com, sales@spdhomes.com, customersupport@urbantree.in, shreyinfraproject@gmail.com,
vishwakvaluehomes@gmail.com, info@vishwakproperties.in, svmbdo.tntir@nic.in, pmebdo.tntlr@nic.in, kogila Vardhani
<bdomou.tnkpm@nic.in>, ruralsec@tn.gov.in, mawssec@tn.gov.in, ssjtnpcb@gmail.com, shanmuganathan@outlook.com

Dear Sir/Madam,

Please find attached the copy of the AMENDED Original Application in O.A. No.276 of 2024, amended vide order dated
17.07.2025 in I.A. No.152 of 2024, I.A. No.09 of 2025 & I.A. No.48 of 2025, filed before the Hon'ble National Green
Tribunal (SZ). Kindly acknowledge the receipt of the same.

Regards,
KNS Law Chambers.

E NGT OA 276 WIT NUM VERSION.pdf

https://mail.google.com/mail/u/0/?ik=78dbb08ce7 &view=pt&search=all&permthid=thread-a:r4903503560836027562&simpl=msg-a:r343940278660879... 17
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